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SHRI ANNASAHEB P. SHINDE:
think the solution is, as I said, in
manufacture of cattle fodder on a large
scale. Gawar actually is for industrial
usage. Now it is being used by catile
owners. There are certain difficuities
about it,
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SHRI ANNASAHEB P. SHINDE: 1
do not know; I am not very clear whether
easy solution can be found out. 1 can
only go into the matter but I do not know
whether any solution is possible. About
slaughter of good cattle, in some of the
cities, ‘Operation Flood’ was actually in-
tended to provide part of the solution to
the problem. If good prices are paid in
the rural areas for the milk, then naturally
it will become very difficult for cattle
owners to maintain cattle in big cities and
I think that should be our approach. Tf
cities are flooded with milk which is pro-
vided through Government agencies and
through Government  dairies, then this
cattle concentration in big cities will get
reduced in times to come and that is the
approach of the Government of India in
regard to this matter.

]
the

.
.

T am sorry T shall not be in a position
to say anything on the Cow Protection
Committee. That is not relevant to this
question. If some particulars in regard to
the indivifual and the location of the cow
herd are given, I shall be thankful about
it.
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SHRI ANNASAHEB P. SHINDE: |
I have not got the figures of cities and rural
v areas. The per head availability in the
| country is about 110 grams but in certain
i States like Punjab, Haryana, West U.P., it
is higher. In some States in the South
like Kerala and Tamil Nadu, it is lower.
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SHRI ANNASAHEB P. SHINDE: Yes,
it has come down. It was even higher
earlier. Bul I do not have the break-up
for the cities and for the rural areas with
me. If some studies have been made on
this, I shall be able to provide the infor-
mation but I do not think studies have
been made in regard to this.

THE VICE-CHAIRMAN (SHRI V. B

RAJU) : Calling Attention is over. Now
special mentions. Yes, Mr. Rambkripal
Sinha.

REFERENCE TO VISIT OF THE SO-

VIET TELEVISION TEAM
BIHAR ASSEMBLY

TO THE

DR. RAMKRIPAL SINHA (Bihar): Sir,
in Bihar, for the last several months, we
have been witnessing unprecedented scenes.
Only yesrerday, in the Bihar Assembly, an-
other unprecedented cvent took place. A
team of the Delhi Bureau of Soviet Tele-
vision led by Shri Bitilia Ilyashenko enter-
ed the precints of the Assembly, entered
the House and then started fixing up their
television cameras for taking snaps inside
the House. This is something unprece-
dented. Nowhere either in the Parliament
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[Dr. Ramkripal Sinha)
or in any of the State Assemblies 1n India,
do we permit even Indian Press to take
snaps inside the House. How is it that a
foreign team, a team from a foreign Em-
bassy comes inside the Bihar Assembly
and starts taking snaps? When the Speaker
came and the other members raised this
question, the statement of the Speaker was
—it is very revealing, Sir—that it was
done at the behest of the Central Govern-
ment. The Central Government gave per-
mission to this team to visit Bihar Assemp- |

ly. Now this is very serious that this per- !
mission was granted and I would like to |
know through you, Sir, how it was done. |
The Minister concerned, Minister of Parlia-
mentary Affairs should have been present
here. .

as lo who is the Minister responsible for
sending this team, whether it is the Home
Ministry, Ministry of Information and
Broadcasting or Ministry of Parliamentary
Affairs. infringing upon the rights, conven-
tions and practices of our pailiamentary
democracy. This is a very serious malter.
A foreign team is goiug inside and when
the members protested and ordered for the
seizure of the camera, it was said after
some time that the camera was returned.
The point is members have said that they
took snaps, but after some time they said
that no snaps were taken. 1 have serious
doubts and this is a problem for serious
enquiry as well. A foreign country is in-
volved and then also the Speaker of the
Bihar Assembly is involved. The matter
is very intricate. This is also something |
unprecedented in the history of Indian Par-
liament,

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Yes, you have made your point.

‘\
1
l
|
He should tell us and tell the Housc;
|
l
|
{

DR. RAMKRIPAL SINHA: So. Sir, I
would suggest that the whole facts should |
be brought before this House. The Chair- |
man and leaders of opposition of this |
House plus the Speaker of the Bihar
Assembly should form a committee to |
probe as to which are the Ministries in-
volved. All these things should be placed
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| before the House and also whether photo-

graphs were taken or not. For this en-
quiry a committee composed of the Spea-
ker of the Bihar Assembly, the Chairman
of this House and members of the oppo-
sition parties should be formed. This is
my suggestion.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI [ K.
GUIRAL): Sir, the Chief of Bureau of
the Soviet Radio and Television, who ‘is

. accredited to the Government of India,
| made a request to the Press Information

Bureau on the 2nd December, 1974 for
facilities to take some shots of the Bihar
Legislative Assembly as one of the sequen-
ces of his film on Bihar. He made it clear

that he did not want any shots of the

proceedings of the House. This request
was transmitted to the appropriate autho-
rity in the Secretariat of the Bihar Assem-
bly for such action as might be deemed

: fit and proper, that Secretariat being the

only authority for deciding this matter.
It appears from the newspaper reports that
the television team was allowed to take

some shots, but not in the Assembly
Chamber.
We have issued instructions, however,

for the detention of the film. The film
will be allowed to go out of the country
only if we are satisfied that it does not
contain anything objectionable or against
the parliamentary traditions and practices
of the Bihar Assembly.
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One thing I might clarify that nobody in
the Government, including the Minister or
anybody, has any right to give any direc-
tive to the Speaker of any Assembly, That
is one basic thing. Therefore the ques-
tion of our giving any directive to any
Speaker does not arise as we have no right
or authority to give directive to the Spea-
ker or the Chairman here. We know our
limitations. We know how far we can go.
The only thing that was done was that the
D.P.L.O. transmitted the request.—he act-
ed as post office—without making any com-
ment, without any request. Only it was
said that this was a request which had
been received and it may be examined. As
an abundant precaution orders to the Cus-
toms authorities were issued yesterday
evening, the moment I learnt it, that the
film shall not go out of India till we are
satisfied that the film does not in any way
contain anything objectionable or against
the parliamentary. . . .

SHRI RABI RAY: Have you taken it in
your custody?

SHRI I. K. GUIRAL: The film has
not yet reached Declhi. It is still in Bihar.
Orders have been issued. The Bureau of
the Soviet T. V. and Film has been in-
formed that the film has to be surrendered
and we will satisfy ourselves. Sir T resume
my seat by saying that we will see that it
contains nothing which is either objection-
able or is against parliamentary traditions
or practices of the Bihar Assembly.

Sir, before I sit down I may submit that |

my friend, Mr. Rajnarain and other learn-
ed friends who have very long experience
of parliamentary life, would kindly keep
in mind that we should not counsider the
freedom of India so lightly as if such a
small incident can bargain India’s freedom.
Sir, they and we are all Indians first before
being anything else.

protect our privileges.

[S DEC. 1974]
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SHRI S. P. GOSWAMI (Assam): Sir,
on a point of order. This matter was
raised and the Minister has replied. It is
not a subject of discussion, and whatever
Rajnarain says should not be recorded be-
cause it is out of context and out of order.
It is not a subject for discussion now.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): No further discussion. Let us end
here.
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SHRI 1. K. GUJARAL: I am sorry that
this discussion has unnecessarily taken a
Prakash
Virji has divided the issue into two parts.
He chooses to call it a popular agitation

- with which I totally disagree because [

do not think this agitation is either popu-
lar or widespread. Prakash Virii thinks
that any foreign agency which depicts it
as a normal condition should be stopped
and any agency which depicts it as a popu-
1
think we cannot have two standards we
will have one standard.

~
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Secondly, Prakash Virji said that the THE VICE-CHAIRMAN (SHRI V. B.
Speaker has made some statement. RAJU): The bell is ringing. The hon.
think you will agree that it is neither good | Member can carry on. That is the prac-
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stand by every word of what I said and 1
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